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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH,
Original Applicatia No, 183 of 1994,

Date of Order : The 221d Day of November, 1994,

Divisional Accountants' Associatiem |
Tripura, Manipur, Arunachal Pradesh,

Agartala represented by its General : o
Secretary, Sri Tapan Chandra Das o« « o« Applicant

. o Versus - . ' |
Union of India & Ors, e o« o Respmmdents

For the Applican't : Mr S. Chakrhborty, Advocate,

 For the Respondents: None present,

CORAM |
Justice Shri M.G. Chaudhari, Vice-Chairmen.

Shri G.L. Sanglyine, Member (Administrative),

! 7 QRDER (a Agekaled.
(For admigsim) -
'~ Although we had issued notice to the respmdents
before admissicn and to show cause as to why interim relief .

'should not be granted in the event of the applicatim being

admitted the respondents have not shown any cause, Naone

~is present for them today. We ha{ré ‘therefore heard Mr

Chakraberty, the learned counsel for the applicants for
adnissim of this application. |

2¢ After having gme .through the impugned Memoraﬁdums
Annexur'e;B and Anneﬁo;regc issued- by the Senicr Deputy )
Accoun tant General (A&4E) dated 20.10.93 and 2,6.94 we do

"not find that they give rise to any cause of actim to

seek legal remedy_frdn this Tritunal. Annexure=-B introduces
a new system in the deparmerxt_mdeif which all Divisional

'Accamtants/Acpmnts Officers have to apply for allotment

. ! '
of new G.P.F Accamt number from the State Accamtant
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General /Director of Accounts of the State under whose

- jurisdiction the Division in which they are working is
located and to contribute their GPF subscriptim through
theypay'bill against the new account number from the 'next
accoun titig-year. It also pr0vides that o receiving the
allotnent of new GPF account nunber the Divisimal Accmmtant]
Divisional Accﬂunts Ofﬁcer_ should apply to the authority
who hitherto maintained his G.P.F accont for‘transfer qf
the balance at his credit in the dd account nunber to the
newly operative accmmt'number.‘ It also provides tt_lat.m
future slso m transfer of the officer fra me State to
another State sinilar action may be' taken.‘ Annesure.C has -
been issued in camtinuation of the aforesald memorandum

con taining in,structims for giving effect to the system
introduced by the memorandum dated 2, %0.93. Under both

the memermdmn's; provisim has beél nade .for transfer of
balance fram dld account number té new accant nunber as
per 1nstructicns issued vide circular No,DA. Ce11/109 dated
20, 10.93. |

3, It appears that priar to intreduction of ther new
system the s&stem prevalent was regulated by menorandun |
dated 24,2,81 under which the GPF account of all qualified
Divisional Accoun t*Lvas being maintained by the Pay and
Accounts Officer's unit of the office of the Accomtant
General of.Assam, Meghalaya etc,,Shill mg.

be The applicatien has been filed by. Divisiomnal
Accamtants Associatim, Tripura, Manipur, Arunachal Pradesh
through 1ts General Secretary., The members of the Associatim

‘are stated to be adversely affected by the memorandums |
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Annexure-B and C, The Associatim prays that the same may

be set aside and quashed and seeks a dire‘c'tim to the
respmdents not to give effect to the same.

5e We are unable to appreciate as to how any legal
rightv of the applicant_s can bé said to have been viclated
by reasam of the impugned Memorendums, We also do not f£ind
any legal injury caused to them by reasm of mtroductim '
of the new system which was felt by the respamdents to be
nore cm#enient for smooth adxqinistraticn and possibly with
the object of facilitating the transfer of balance lying

. to the credit of an officer at different places owing to

his frequent transfers, How to carry ocut the administration
of a department of the Government is the functic of the

'Government and not of the Tribunal, We cannot therefere

interfere with the steps takm administratlvely by the’

- respmdents under Annemre-B and C,

6. The applicants contend that the decentralisaticn

of the accounts is grossly unreasmable, unjust and improper
and 'wouid cause undue hardship to them besides being
grossly arbitrary, They allege that it violates Article

14 of the Constitutim, However entertaining such grievance
does not nmake an order unreasmable, unjust or inprOper

unl ess actual preaudice is shown to have been caused or

is 111_:e1y to occur. We do not think that such a case exists
on the frame of tk}e'applicatim. Sme amoun t of ixiccnvenience
even if is recuired to be suffered by the applicants by
reasm of the decentralisatim of accounts, it would not .

anount to an illegal or unreasonable action of the
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resﬁmdents within the meaning 6:{ law,

T Another grievance of the applicants is that their
explanatmn has been that usually t:here is gross delay in
transferring the balance from the GPF account of an officer
~ from the place ﬁan where he is transferred to the §1ace of
his transfer and that causes undue hardship' to the officer,
This is a grievance about the alleged mal Amctioning of the
' deparmeﬁt and not a griemce based on the viclatimn of

- any legal right. That apart both the memorandums namely,
Annesxure-B and C make a clear provision for transfer of
balance fram old accc.t.mt. to ney account and fhera is no
reasen to assume that those provisims will not be f0110wed
by the department cmcerned. Cmsequently we find no good
ground to admit the applicatlm. .

8- - At this'stage the learned counsel for the applicents
on instructims of the General Secretary of» ‘tAhe‘ applicants
~ who is présent,’ p.rajm for withdrawal ©f the application
without prejudice to the right of the applicants to approach
the Tritunal in the event of. any legal grievance if arises
~in future as a result ef implementatien of the new systen
under Annexure-B and C, We think that the request is
reascnable and may . be gran ted,

9. We do not enter into the aspect as to whethér in
the absence of a reselutiai of thé Assbciatim being placed
on record or it being shem that the Associatim 1s a
recOgnised Assoclatim and represents all the Divisimal
Ascountants and further in the absence of any prayer for

£iling the application in a representative capacity on
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behal f of nore then ne persm ‘the applicatin is not
main tainable. Had we fqmd nerit in the applicatim we |
would have given an Oppo'rumiyty to the applicants to remove

these defects but such occasim however has not arisen, '

Hence, foOllowing 61_‘der':

We earnestly hope that the respaidents will take -

 effective steps to transfer the balence fram old account

number of the menbers of the Aschiétim to the new accamnt
when ¢pened within a reasmatlle time and without undue deléy
on the requisite applicatian for the purpose being made by

 the cencerned officer,

10. Subject to above observatim, the applicatim 1s
allowed to be withdrawn without prejudice to the right of
the applican ts to épproach the Tritunal in respect of any
fu ture cauéé. of action i1f arises by reason of i.mplemmtatiai

of Annexures-B and Ce

Lo fotnccStons

VI CE- CHATRMAN




